
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPLE BENCH, 

NEW DELHI 

ORIGINAL APPLICATION NO.648/2023 

SUNIL KUMAR NIGAM  --- APPLICANT 

VERSUS 

STATE OF HARYANA & ORS. --- RESPONDENTS 

 

OBJECTIONS BY THE APPLICANT TO THE COMPLIANCE REPORT FILED 

BY THE JOINT COMMITTEE 

Most Respectfully showeth:- 

1. That the applicant has serious objections to the report dt.20.05.24 of the Joint 

Committee filed by the Haryana State Pollution Control Board. 

 

2. That the Joint Committee while addressing  the issues before this Hon’ble 

Tribunal has filed a contradictory report without any basis. The joint committee 

failed to assess the extent and gravity of encroachment on green area and 

violations of conditions of Environmental Clearance and last revised sanctioned 

plans of 2012. The joint committee failed to provide sufficient opportunity to 

applicant to participate in the proceedings of committee and to join site visits by 

officials of DTP and Haryana Fire Services in accordance with order of this 

Honorable Tribunal. It is reiterated that project proponent has committed serious 

violations of conditions of Environmental Clearance and sanctioned plans 

including, but not limited to, encroachment on organised Green Area, selling the 

setback area to Villa and townhouse owners for their exclusive use, doing 

unauthorised construction on organised green area, reducing car parking spaces 

on ground level and not installing STP of required capacity in violation of EC 

conditions. 

 

3. That Para 3 of the said report deals with observation of the committee. The 

said observation is mere eyewash in order to protect the Builder i.e. Respondent 

No.8. 
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4. That the applicant has clearly mentioned that a High Speed Diesel Tank  with 

concrete structure protruding above ground level has been constructed by 

encroaching on the Green Area of the approved Site Plan. The committee in its 

report admitted that the same is constructed in deviation from the approved plan 

but very mechanically endorsed the stand  of District Town Planner which stated 

 

“High Speed Diesel Tank stand shown in the deviation/as built drawing verified 

by field office at the time  of Occupation Certificate granted vide memo no.ZP-

95/SD(BS)/2022/6339 dt.09.03.2022 considering the same drawing. As per 

Haryana Building Code 2017 & amendments therein and also as per approved 

layout plan of the said group housing society the mandatory organised Green 

Area required is 15% and at present the green area available is more than 15%”. 

 

This stand of the committee is very strange which shows that the committee, 

rather than verifying the facts from sanctioned plans and EC conditions, has 

prepared the report  in a very mechanical way. It is pertinent to note that the 

Enviornmental Clearance dated 27.12.2012 given to the Project Propnent in 

Operational Phase Para (g) clearly stipulates that 

 “ The project proponent should maintain at least 20 % as green cover area 
for tree plantation especially all around the periphery fo the project and on 
the road sides preferably with local species so as to provide protection 
against particulates and noise. The 10% open spaces inside the plot should 
be preferably landscaped and covered with vegetation/grass, herbs & 
shrubs. Only locally available plant species shall be used.” 
. The copy of the EC letter dated 27.12.2012 is annexed as Annexure-A. 
 

It is submitted that in the last revised site plan of 2012 the proposed Green Area 

has been specifically mentioned as 28,470.875 sq mtr which is 30.03% of total 

site area. DTP has admitted that there is deviation from the sanctioned site plan 

but due to reasons best known to them, approved the deviated plan and OC was 
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given without getting approval from SEIA and amending the EC conditions. 

Further the report vaguely mentions that green area is more than 15% without 

giving the actual figures of green area  achieved as against proposed area of 

28,470.875 sq mtr as per sanctioned plans and EC conditions. 

The irony of the situation is that neither joint committee nor DTP enforcement 

referred to approved site plan of Green Area to determine the encroachment of 

green area. All requests by applicant to provide copies of site plan of OGR were 

deliberately ignored by authorities as well as project proponent. The complete 

extent of encroachment on organised green area can be determined by referring 

to approved site plan of OGR and doing a complete site survey. 

The joint committee has simply endorsed the stand of DTP i.e. that it is more 

than 15%. It is a well settled law that promoter cannot reduce the green area, as 

approved in EC conditions and sanctioned plans, on the pretext that reduced 

green area is still more than 15%. The last revised sanctioned site plan is 

Annexure-B and the site plan with markings of deviations from last revised 

sanctioned plan is Annexure-C. 

It is also pertinent to mention here that as per DTCP’s own office order no. Endst. 

No. BPAC-III/JD(BS)/2013/ 37311-315 dated 22.04.2013 

“ HSD underground tank in setback area shall be allowed provided that the level 

of the cover of tank flushes with the surrounding ground level and is 

designed for taking load of fire tender weighing 48 tonnes. In this regard, 

the owner/colonizer shall liable to take clearance from Explosive Department for 

storage of HSD “ 

The HSD tank does not adhere to the required specifications even on this count. 

It is very evident that DTP office is bent on favoring the builder, to the prejudice 

of homebuyers, irrespective of rules and regulations. The copy of office order no. 

Endst. No. BPAC-III/JD(BS)/2013/ 37311-315 dated 22.04.2013 is annexed as 

Annexure- D 
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5. That the applicant has pointed about the illegal construction of the Gas Bank

on the notified Green Area. The Joint Committee has given a mechanical reply in

its report and simply endorsed the stand of the DTP and took the same stand

which they took in the illegal construction of high speed diesel tank on Green

Area. The objection of the Para 4 be read as part and parcel of this Para. It is

also pertinent to mention here that the Deputy Director (Technical) of Haryana

Fire Services has made a misleading statement to joint committee that HSD and

Gas Bank have been shown as approved in sanctioned plans. It is factually

incorrect. The last revised sanctioned plan (Annexure-B) does not specify HSD

and Gas Bank as approved and both these structures have been built illegally by

encroaching on green area and setback area in violation of EC conditions,

sanctioned plans and DTCP’s own office order. Clearly the concerned Fire

Station Officer favoured the project proponent by submitting a false report.

6. That in the matter of reduction in Parking spaces at ground level, it is

submitted that last revised sanctioned plan stipulates 62 open and 112 under stilt

(total 174) parking spaces at ground level. Actual parking spaces provided as per

DTP report is only 75. There is a shortage of 99 Parking Spaces. The DTP report

deliberately concealed the fact that 112 parkings proposed under stilt have not

been provided at all. It is pertinent to mention here that EC condition in part (P) of

Operational Phase clearly stipulates that “The traffic plan and the parking plan

proposed by the PP should be adhered to meticulously with further scope of

additional parking for future requirement. There should be no traffic congestion

near the entry and exit points from the roads adjoining the proposed project site.

Parking should be fully internalized and no public space should be used”.

7. That the reply or comments of the DTP regarding reducing the sanctioned
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green area and constructing more than permissible FAR of 175 without revision 

of sanctioned plan is rather strange and is self contradictory. On one hand the 

DTP says that as per Haryana Building Code mandatory organised green area 

required is 15% and at present the project has more than 15% green area. On 

the other hand the DTP Enforcement vide notice dt.20.05.24 has issued show 

cause notice for violation of set back area. Fact of the matter is that the Project 

Propnent has actually sold the set back area to the purchaser/occupants of the 

21 Villas and 14 Town houses, for their exclusive use, in violation of relevant 

laws and the EC conditions.  This is a very serious matter and the project 

proponent has made huge amount of unlawful gains by selling setback area. It is 

of grave importance to note that even while issuing show cause notice, the 

District Town Planner (enforcement) has tried to dilute the gravity and extent of 

violation by only mentioning encroachment of setback area behind 14 villas. Fact 

of the matter is that setback area behind villas as well as townhouses has been 

encroached besides encroachment on green area under HSD and Gas Bank. It 

is very evident that DTP office is trying to shield project proponent in this 

illegality. From the show cause notice itself it is apparent that the District Town 

Planner is aware that the Project 

Proponent has sold the set back area to the occupants of the Villas and 

Townhouses in gross violation of rights of more than 500 homebuyers in the 

project . The Show Cause notice dt.20.05.24 is addressed to the Project 

Proponent or to whomsoever it may concern. The copy of the said notice 

dt.20.05.24 is annexed as Annexure-E. 
The picture of encroachment of setback area behind one segment of villas is 

attached as Annexure - F

8. That the reply of the Committee regarding the violation/alteration of circulation

road around residential towers including WT07 shows that the Fire Department

and DTP has taken contradictory stand. The Fire Department  has clearly stated
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that there is violation and Fire Tender Path of 6.0mtr was not there and instead 

there is a coat of green grass. DTP took the stand that there is no encoarchment 

or unauthorised construction and therefore keeping silent about the Fire Tender 

Path which is required to be covered with hard black top. 

 

9. That regarding violation of the STP Conditions the Committee took the stand it 

is as per the rules and there is no violation. It is submitted that the Project 

Proponent, in a civil suit pending before the Ms.Pragati Rana Civil Judge (Junior 

Division), Grugaon Civil Suit No.1967/23, has clearly stated that the capacity of 

the STP is 460 KLD,  instead of required capacity if 475 KLD as mentioned in 

para 2 of EC letter dated 27.12.2012. Thus the STP installed is of lesser 

capacity. As and when the project attains full occupancy, the under capacity STP 

is bound to create Environmental hazards. The relevant pages of the reply filed 

by the Project Proponent is annexed as Annexure-G 

 

 

10. That it is evident that while preparing report, neither proper inspection was 

done nor the required sanctioned plans, EC conditions and other relevant 

documents were examined by Joint Committee. The joint committee has rather 

endorsed the stand of Fire Department and DTP without verifying their 

submissions on the ground as mandated by this Hon’ble Tribunal. The applicant 

addressed several communications to the joint Committee and various agencies 

to let him participate in the proceedings and be present during site visits. But 

there was no response from the official respondents. Even the right to be heard 

under principles of natural justice was denied to the applicant. The copies of 

some of the communications is annexed collectively as Annexure-H 

 

11. Thus it is clear that promoter has miserably failed to comply with EC 

conditions and has violated sanctioned plans with impunity with connivance of 

officials of competent authorities. The evasive stand of the DTP and Fire 

department shows that they are willfully trying to help the project proponent by 
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA 

Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA. 

No. SEIAA/HR/2012 IJ8t �7-J�-J� Dated: ..................... . 

To 

Subject: 

Dear Sir, 

M/S EXPERION Developers Pvt. Ltd 
Regd. Office: 03-04, A- Tower, 
Unitech Business park Sector-41, Gurgaon 

Environmental Clearance for proposed Group Housing 

Complex located in the revenue estate of village- Chauma at 

Sector-112, Gurgaon, Haryana. 

This has reference to your application no. G-

RE/PC/l l 2GH/ENV /GOVT/12 Nil dated 11-11-2011 addressed to Director IA­

(III), MoEF Gol received on 11-11-201 land transferred to M.S. SEIAA on 18-

05-2012 and subsequent letters dated 19-06-2012, 19-07-2012, 10-05-2012 &

27-05-2012 seeking prior Environmental Clearance for the above project under

the EIA Notification, 2006. The proposal has been appraised as per prescribed 

procedure in the light of provisions under the EIA Notification, 2006 on the 

basis of the mandatory documents enclosed with the application viz., Form- I, 

Form 1-A & Conceptual Plan, Proposed TORs , EINEMP on the basis of 

approved TORs and the additional clarifications furnished in response to the 

observations of the State Expe1t Appraisal Committee (SEAC) constituted by 

MOEF, GOI vide their Notification 23.3.2012, in its meetings held on 22-08-

20 I 2 & 10-10-2012 awarded "Gold" grading to the project. 

[2] It is inter-alia, noted that the project involves the construction of a

group housing project at village- Chaurna at Sector- I 12, Gurgaon, Haryana on a 

total plot area of 94821.74 sqmt. The total built-up area is 243005 sqmt. The 

Maximum height of the building will be 91 mts and they have taken the 

permission for Airport Authority. The Group Housing buildings will have 

Basements+ G + 7 Floors G+27Floors. The total population of the complex will 

be 3553 including residents, staff and visitors. The project proponent has 

proposed to develop apartments villas Town Houses, EWS, Convenient 

shopping, Community building and Nursery School. 

89 

The total water 
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OFFICE ORDER 

Subject: Construction of ramp (road in slope) within setback of building, 
addition of construction on existing Building/basement, construction of 
Helipad on top of the building and construction of underground High 
Speed Diesel tank in setback.  

Building Plan Approval Committee (BPAC) held on 07.01.2013 deliberated 

the issues in respect of construction of RCC retaining wall in case of ramp in setback 

area, revision of building plans, construction of Helipad on the top of the building and 

allowing underground High Speed Diesel tanks in setback area.  Henceforth, following 

shall be allowed:- 

1. (i) Provision of Ramp in Setback:- If the ramp (road in slope) is proposed 

within setback area then RCC retaining wall shall be provided along the 

boundary wall. 

(ii) Location of High Speed Diesel (HSD) underground tank:-  HSD

underground tank in setback area shall be allowed provided that the level

of the cover of tank flushes with the surrounding ground level and is

designed for taking load of fire tender weighing 48 tonnes.  In this regard,

the owner/colonizer shall liable to take clearance from Explosive

Department for storage of HSD.

2. Construction of Helipad on High Rise Building:- The helipad on the multi storied

building shall be approved in case of Group Housing colony, Commercial colony

and Cyber Park/Cyber City subject to clearance by Ministry of Civil Aviation,

Ministry of Environment and Forest/ Haryana State Pollution Control Board. If

the said colony is situated in urbanizable area where defence installations are

located, then clearance from Ministry of Defence, Government of India shall also

be required.  Such type of cases shall be submitted to Director General, Town &

Country Planning, Haryana for his approval/decision.

3. Addition of structure on already approved building including basement:- Every

request for revision of Building Plans shall be accompanied by a detailed

justification covering different parameters of the sanctioned Building Plans and

proposed revisions as per the check list provided below:-

(a) Area of the scheme (in acres).

(b) Ground Coverage.

(c) Floor Area Ratio (FAR).

(d) Number of Towers/Blocks.

(e) Height of Towers/Blocks (in metres).

(f) Number of floors (Tower/Block wise).

(g) Provision of stilt parking Block/Tower wise.

(h) Basement.

(i) Covered parking.
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(j) Open parking.

(k) Number of main units.

(l) Number of EWS units.

(m) Compliance report in respect of policy dated 28.01.2013, as amended from

time to time.

(n) Green area/open space-any change in respect of earlier approved plan.

(o) Community sites- any change in respect of earlier approved plan.

The revision proposals alongwith detailed justifications as per the check

list will be got verified from the concerned STP for submitting the plans before 

Building Plan Approval Committee. In addition to above, in case of revision of 

Building Plans wherein the construction is added/altered on already existing 

building and/or basement then the owner/colonizer shall submit the structural 

design and Structure Stability Certificate from Structure Engineer regarding 

stability of existing structure after the proposed revisions are carried out. The 

owner/colonizer shall also submit a certificate regarding Structure Stability from 

reputed institutes like IIT-Delhi, IIT Roorkee, PEC-Chandigarh or NIT-

Kurukshetra for record purpose. 

The above instructions shall be meticulously followed. 

Sd/- 
(Anurag Rastogi, I.A.S.) 

Director General, Town & Country Planning, 
Haryana, Chandigarh. 

Endst. No. BPAC-III/JD(BS)/2013/ 37311-315 Dated: 22/04/2013 

A copy is forwarded to the following for information & necessary action:- 

(i) All the Senior Town Planners of the State.

(ii) All the District Town Planners of the State.

(iii) All the District Town Planners (HQ).

(iv) All the Assistant Town Planners (HQ).

(v) Drawing Branch, O/o DGTCP, Haryana.

Sd/- 
(Devendra Nimbokar) 

District Town Planner (HQ) 
For: Director General, Town & Country Planning, 

Haryana, Chandigarh 

279



ANNEXURE-E
280



ANNEXURE-F
281



ANNEXURE-G282



283



284



285



REMINDER

Dear Sir,

Gentle reminder to trail mail. It is further submitted that Complainant / His authorised representatives be included at the time
of drafting the final report to be submitted to Hon’ble National Green Tribunal

I need your help and support in obtaining copies of last revised sanctioned plans including Site Plans SP01, SP02 ( green
area), SP03, SP04, approved fire scheme plans which I am not getting from Experion Developers Pvt Ltd instead of my various
requests and follow ups with them.

Regards 
Sunil kumar nigam 
(Complaint)

From: sunil nigam <nigamsk@hotmail.com>
Sent: Thursday, April 18, 2024 10:03 PM
To: admggnhuda@gmail.com <admggnhuda@gmail.com>
Cc: Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>; hspcbho@gmail.com <hspcbho@gmail.com>; hspcbms@gmail.com <hspcbms@gmail.com>; wcagurgaon@gmail.com
<wcagurgaon@gmail.com>; cmharyana@nic.in <cmharyana@nic.in>; DTP Enforcement Gurugram <dtpenf5.gurugram.tcp@gmail.com>; dtp6.gurugram.tcp@gmail.com
<dtp6.gurugram.tcp@gmail.com>; Gopal Arora <gopal1960@hotmail.com>; dg-dfs@hry.gov.in <dg-dfs@hry.gov.in>
Subject: NGT complaint no. 648/2023 titled Sunil Kumar Nigam vs State of Haryana

 In kind attention of Shri Hitesh Kumar Rana (IAS)
The AdministratorHSVPHaryana
Gurugram, Haryana  

Sub- NGT complaint no. 648/2023 titled Sunil Kumar Nigam vs State of Haryana and Ors in the matter of Windchants GHC in
sector 112 Gurugram

Dear Sir

This is to respectfully submit that in the captioned subject, Hon’ble National Green Tribunal, vide order dated 08.01.2024, had
constituted a Joint Committee to verify the factual position (regarding alleged illegalities, violations of sanctioned plans and
encroachment of green area) and suggest appropriate remedial action’

During NGT proceedings on 19.02.2024, the joint committee had submittrd an interim report and prayed for more time to
submit final report. Hon'ble NGT had granted one month time to submit final report.
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i have been following with the office of DTP enforcement and Haryana Fire Services to determine the illegalities/ violations vis
a vis last revised sanctioned plans ( of 2012). i have also written emails to promoter Experion Developers Pvt Ltd to provide
copies of last revised sanctioned plans including Site Plans SP01, SP02 ( green area), SP03, SP04, approved fire scheme plans
etc.

It is very intriguing that neither promoter nor the office of DTP enforcement or the Haryana fire services are providing the
copies of sanctioned plans for an objective determination of alleged illegalities/ violations.

Therefore it is humbly requested that, in the interest of justice, following issues be specifically incorporated in final report to
ascertain the correct factual position regarding various illegalities/violations committed by promoter M/S Experion Developers.

1- Whether there is any violation/ deviation from the last revised sanctioned plans and the fire scheme drawings, approved by
fire department in accordance with approved sanctioned plans of DTCP ?  If there is any violation/ deviation from the above
plans

2- Whether HSD and Gas Bank is constructed as per last revised sanctioned plans and the fire scheme plan approved by fire
department in accordance with last revised building plans of 2012 ? If it needed explosion department permission, whether
fire department has taken same ?

3- Whether setback area was provided behind villas in the approved sanctioned plans and approved fire plan as mentioned
above ?

4- Whether circulation roads were required to be laid with black top as per approved fire plan as mentioned above ?

5- whether there is any other violation/ deviation from the sanctioned plans and fire drawings approved in accordance with
sanctioned plans of 2012 ?

Sir, I request that the requisite sanctioned plans be obtained from promoter and/or competent authorities and final report be
submitted on the basis of last revised sanctioned plans vis a vis factual position present on ground.

Thanking you

Yours Sincerely

Sunil Kumar Nigam ( Complainant )
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To Experion Developers Pvt Ltd.

Dear Sir
Please refer to my complaint number 648/2023 filed before Hon’ble NGT regarding various violations and irregularities in
Windchants project wherein Hon’ble NGT was pleased to appoint a joint committee to ascertain factual position and suggest
remedial measures.

In order to ascertain the correct factual position, I request you to provide the following plans, documents and information at
the earliest.

A- BUILDING PLANS REQUIRED
Site plans- originally approved, subsequently revised and final As Built at the time of issue of OC- bearing nomenclature  

1- ST 01- Site plan
2- ST 02- Site OGR plan
3- ST 03- Site plan for parking
4- ST 04 - Site plan for plumbing
5- Drawings/ Site plans / reports approved  by HUDA during approval of service plan estimates.
6- Drawings/ Site plans approved by CTE.
7- Drawings/ Site plans attached with fire scheme approved by Fire department.

B- DOCUMENTS REQUIRED
8- Letter- Approval issued by petroleum and explosives department for HSD and Gas Bank, at the time of application of
Occupation certificate.

C- INFORMATION REQUIRED
9- Whether any objections were invited from allottees before revision of building plans or before doing construction in
deviation of approved building plans.  ?
10- If yes, please provide details

Thanking you
Yours Sincerely
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Sunil kumar nigam 
Allottee Towers 07/ 2704 
Windchants 

cc to
worthy ADM Shri Hitesh Kumar
MD- HSPCB
MD- CPCB
STP Gurugram
DTP enforcement Gurugram
RWA Windchants Condominium Association
with request to direct Promoter to provide the requisite information at the earliest

courts (4).pdf
84 KB
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To

The Deputy Director (Technical)
Haryana Fire and Emergency Services
Sector 29, Gurugram

Sub- NGT complaint no. 648/2023 titled Sunil Kumar Nigam vs State of Haryana and Ors in the matter of Windchants GHC in
sector 112 Gurugram

Dear Sir
Please refer to trailing
 email requesting fresh site visit to ascertain the corrrct factual position regarding various illegalities/violations committed by
promoter M/S Experion Developers.

During the meeting dated 08.04.2024, it was specifically decided that the violations / illegalities allegedly committed by
promoter Experion Developers Pvt Ltd will be determined on the basis of fire scheme and drawings approved by fire
department in accordance with approved  plans of 2012 duly approved by DTCP and not based on builder mark up drawing
which has not been approved by DTCP till date.

Subsequently your officer, Mr Ramesh Saini, had scheduled a meeting for Friday 12 April at 2pm to follow up on the matter.
I am surprised to note that Mr Ramesh Saini preponed his site visit to Thursday 11 April 2024,  without any prior information to
me.

I contacted Mr Ramesh Saini on 13.04.204 to register my objection as I was denied the opportunity to participate in the
proceedings which were conducted in the absence of my technical and legal consultant.

During the telephonic conversation, I have submitted that the Joint Committee has been appointed by Hon’ble National Green
Tribunal to ‘verify the factual position and suggest appropriate remedial action’.Therefore it is humbly requested that, in the
interest of justice, following issues be specifically incorporated in your report-

1- Whether there is any violation/ deviation from the ‘fire scheme drawings, approved by fire department in accordance with
approved building plans of 2012 as approved by DTCP ?  If there is any violation/ deviation from the above plans, please bring it
on record in your report.

2- Whether HSD and Gas Bank is constructed as per fire scheme plan approved by fire department in accordance with last
revised building plans of 2012 ? If it needed explosion department involvement, whether fire department has taken their
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feedback?

3- Whether setback area was provided behind villas in the approved fire plan as mentioned above ?

4- Whether circulation roads were required to be laid with black top as per approved fire plan as mentioned above ?

5- whether there is any other violation/ deviation from the fire drawings approved in accordance with approved sanctioned
plans of 2012 ?

Sir, I sincerely hope that this matter will be examined and report will be prepared in terms of the letter and spirit of the
directions of Hon’ble National Green Tribunal.

Thanking you
Yours Sincerely

Sunil Kumar Nigam
( Complainant )

From: sunil nigam <nigamsk@hotmail.com>
Sent: Tuesday, April 9, 2024 3:07 PM
To: dulbhry@hry.nic.in <dulbhry@hry.nic.in>; dg-dfs@hry.gov.in <dg-dfs@hry.gov.in>; dfshry@gmail.com <dfshry@gmail.com>
Cc: Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>; hspcbho@gmail.com <hspcbho@gmail.com>; hspcbms@gmail.com <hspcbms@gmail.com>; wcagurgaon@gmail.com
<wcagurgaon@gmail.com>; cmharyana@nic.in <cmharyana@nic.in>; DTP Enforcement Gurugram <dtpenf5.gurugram.tcp@gmail.com>; dtp6.gurugram.tcp@gmail.com
<dtp6.gurugram.tcp@gmail.com>
Subject: Re: NGT complaint no. 648/2023 titled Sunil Kumar Nigam vs State of Haryana

 
To
The Deputy Director (Technical)
Haryana Fire and Emergency Services
Sector 29, Gurugram

Sub- NGT complaint no. 648/2023 titled Sunil Kumar Nigam vs State of Haryana and Ors in the matter of Windchants GHC in
sector 112 Gurugram

Dear Sir
Please refer to trailing
 email requesting fresh site visit to ascertain the correct factual position regarding various illegalities/violations committed by
promoter M/S Experion Developers.
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This is to respectfully submit that today (08.04.24) Mr Ramesh Saini accompanied  with   another officer from Haryana Fire
Services visited the site.

For the sake of transparency and good practices, the summary of today’s proceedings is being placed on record.

At the outset, representatives of promoter Experion were requested to produce last revised building plans, on the basis of
which approval by fire department was granted, and the NOCs issued by Explosive department in respect of HSD and Gas
Bank.
The same were NOT PRODUCED on the pretext that these were kept at head office and will be submitted to fire department
officials on next day. The complainant requested that a copy of same be provided to him also.  It is also to mention that
undersigned has been requesting these drawings since few weeks and reminders were sent to Experion but no avail.

During  site inspection following was observed-
1- HSD and Gas Bank has been built on green area and the same protrudes above the ground level and encroaches on setback
area.
2- The setback area behind the villas has been encroached and allotted to Villa owners thereby obstructing the movement of
fire tenders in case of emergency.
3- The circulation road around tower WT07 have NOT BEEN found with concreted/blacktop. The promoter claimed that the
greentop is laid on concrete.

4- the representatives of promoter admitted that HSD and Gas Bank have been made in violation of last revised plans and they
offered to file an affidavit to demolish the same.

Mr Ramesh Saini had kindly agreed to schedule another meeting after the promoter files the building plans including the plans
submitted to fire department at the time of obtaining approval and NOCs.

Sir, you are kindly requested to take the above on record. In case your department’s version of today’s meeting is at variance
with above, you are requested to kindly advise the same.

Thanking you
Yours Sincerely

Sunil Kumar Nigam
(Complainant)
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From: sunil nigam <nigamsk@hotmail.com>
Sent: Friday, March 22, 2024 11:57 PM
To: dulbhry@hry.nic.in <dulbhry@hry.nic.in>; dg-dfs@hry.gov.in <dg-dfs@hry.gov.in>; dfshry@gmail.com <dfshry@gmail.com>
Cc: Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>; hspcbho@gmail.com <hspcbho@gmail.com>; hspcbms@gmail.com <hspcbms@gmail.com>; wcagurgaon@gmail.com
<wcagurgaon@gmail.com>; cmharyana@nic.in <cmharyana@nic.in>; DTP Enforcement Gurugram <dtpenf5.gurugram.tcp@gmail.com>; dtp6.gurugram.tcp@gmail.com
<dtp6.gurugram.tcp@gmail.com>
Subject: NGT complaint no. 648/2023 titled Sunil Kumar Nigam vs State of Haryana

 
To
The Deputy Director (Technical)
Haryana Fire and Emergency Services
Sector 29, Gurugram

Sub- NGT complaint no. 648/2023 titled Sunil Kumar Nigam vs State of Haryana and Ors in the matter of Windchants GHC in
sector 112 Gurugram.

Dear Sir
I have filed the above complaint before Hon’ble National Green Ttibunal wherein I have pointed out various illegalities and
violations, including violations related to your department, committed by promoter Experion Developers in the said project.

These include, but not limited to, illegally constructing HSD tank  and Gas Bank on notified green area in violation of
sanctioned plans, encroaching on the setback area, alteration of circulation roads obstructing movement of fire tenders in
case of emergency.

The Hon’ble NGT, vide order dated 08.01.2024 has  appointed a joint committee to ascertain the factual position and suggest
remedial measure.
Copy of above said order is enclosed for your kind reference.

In this regard, your office has filed a report FS/DDT/2024/696 dated 15.02.2024, to the Haryana Pollution Control Board
stating therein that the HSD tank and Gas bank have been constructed as per ‘approved’ building plans.
There is no mention about other violations like encroachment of setback area and alteration of blacktop circulation roads
alleged in my abovereferred complaint.

Apparently your office did not verify the facts before filing his report.

I reiterate that Promoter Experion Developers Pvt Ltd has committed illegalities and violations of very serious nature in project
Windchants GHC sector 112 Gurugram. The HSD tank and Gas Bank are built on notified Green Area and are NOT approved in
sanctioned plans. These violate the conditions stipulated in DTCP office order. No. BPAC-III/JD(BS)/2013/ 37311-315 dated
22.04.2013. The NOC by Explosive Department has not been placed on record. The approved OGR plan and BR III are also not
placed on record.
Further the promoter Experion Developers has encroached upon the setback area behind villas and allotted the same to Villa
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owners and therefore violated sanctioned Zonal plan and norms of fire safety. Promoter has also altered the circulation roads
around tower WT07 by not laying the blacktop for movement of fire tenders.

Sir, i humbly submit that this is a very serious matter. Any lapse or factually incorrect statement made to Joint Committee
appointed by Hon’ble National Green Tribunal will amount to Contempt of Court and will also endanger the life and property of
residents.

Therefore, It is requested that another site visit may please be made by your office, in the presence of complainant/ his
authorised representatives so that correct factual position may be brought on record.
The Fire NOCs already granted to Experion Developers may also  be strictly reviewed and, if needed, suspended till the
violations are completely removed by the promoter Experion Developers Pvt Ltd. in the said project.

Thanking you
Yours Sincerely

Sunil Kumar Nigam

Encl.
Order dated  08.01.2024 passed by Hon’ble National Green Tribunal.
Copy of your aforesaid letter dated 15.02.2024.

cc to
The Director Urban Local Bodies, Punchkula for information and necessary directions/ action please.

Office of Hon’ble Chief Minister of Haryana
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